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DATE OF DECISION  

Petitioner 

Advocate for the Petitioner [s] 
Veus 

Respondent 

- 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 

The Hon'ble Mr. 

JUDGMENT 

1, Whether Reporters of Local papers may be allowed to see the Judgment ? / 

2 	To be referred to the Reporter or not ! 

/tL 
, Whether their Lerdships wish to see the fair copy of the Judgment 	 / 

4, Whether it needs to be circulated to other Benches of the Tribunal I 
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I 	
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Jeoti prasad, 
Comm..ssi3rler yfiricome Tax (Appeals), 
Sutaria Buiidiiig, 
'Tanpura, Surat. 	 ...Applicant. 

(?dvocate ; Mr.M.R.Anand) 

Versus 

Union of India, (otice to 
be served thrugh Shri i.:.3hivarainan, 
Secretary, Ministry of Finance, 
Department of Revenue, 
Secretariat, 
ew Delhi.) 

Shri T.3.3rinivasan, 
Chairman, 
Central Board of flirect Taxes, 
Ministry of Finance, 
flepartment of Revenue, 
Secretariat, 
iew Delhi. 

Shri D.Lax.rninarayan, 
Chief Coi:iissiner of Income Tax, 
Gujarat - II, zkar Bhavan, 

	

Ashram Road, Ahrnedabad. 	 ...Respondents. 

(Advocate 	Mr.M.R.Bhatt) 

3RAL. sDG:E' 

C.A.NJ. 32 DI? 1995 
IN 

).A.NO. 291 DF 1989 

flate ;6-11-1996. 

per: Hone ble I1r. IC. Ramarn :rth1 : Mmber (A) 

The counsel for the applicant is not present. 

The counsel for the respondents is present who argues that 

in view of the stay order dlready granted by the 

upreme Courc of india, the presenc C.A. w1l not survive. 

There is considerable merit in the argu.merit of the 

resoondents. The sLav order of thc Supreme Court is 

dated 22.9.1995 and is cerlLinued thereafter alsop (t cA 
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Hence, contempt notice is discherqec9 with 

liberti to the opp1icert to approach the Tribunal 

agaia in casontempt even after the 3uprme Cot 

decision. 

t , 	~ ~ I 
(I(.Ramarnoorthy) 

Member (A) 


